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REPORT ‘OF THE JOINT COMMITTEE
I
Phioseses 2R3 ek A ii INTRObUCTION PR VY SELF DI

e ST 8

I, the Chaxrman of the Jomt Commxttee on Oﬁces of Profit, hav-
ing been ‘authorised by the Committee to present the Report on
their behalf, present ﬂus Seventeenth Report of the Comrmttee

2. The Committee held three sittings—on t.he 26th February;
22nd March and 25th March, 1976. Minutes of these sittings form
part of the Report and are at Appendix. \ PR

3. The Committee considéred the composition, character, funé-
tions, etc. of 75 Committees/Boards/Corporations, etc. constituted
by the Central apd, Sate Govgrnmentg and Union Territory Ad-
ministrations and the emolyments and allowances. payable to their
members.

4 Detaxled mfnrmatwn re;@rdmg the cqmpomtlon, characte.r.
funct ons, etc. of ‘the Commxttees/Boards/Corporatmns etc. and
emoluments and allowances payable to their members was furnished
by the respectlve Ministries/Departments of the Central Govern-
ment and the State Governments and the Union Territory Adminis-
trations on a request made by the Lok Sabha Secretariat.

5. The Committee considered and adopted the Report on the 2§th
March 1976 " , -

6. The observatlons/recommendatmns ot the Comrmttee in res-
pect of the matters considered by them are gwen in the succeeding

paragraphs.
, L1
COMMITTEES/BOARDS/CORPORATIONS ETC. CONSTITUTED

- BY THE CENTRAL AND STATE GOVERNMENTS AND
UNION TERRITORY ADMINISTRATIONS

Board of Diiectors of the Central Electronics Ltd. (Department of
Scwnce and Tedmology)

7 The Committee ‘note ‘that the non-oﬂicml Directors of the
Central Electronics Ltd. are entitled to a sitting fee of Rs. 150/- for
each meeting of the Board. They are also entitled to DA @ Rs. 100/-
per day for atténding to the work of the Company at places other
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than the place of residence/normal place of duty. These sums ex-
ceed the ‘compensatory allowance’. Besides, the Board of Directors
exercises executive and financial powers. As such, the Committee
feel that the Directorship of the Company ought not to be exempt
from disqualification. ‘

Committee of Administration of the Handloom Export Promotion
Council, Madras (Ministry of Commerce)

8. The Committee note that the two non-official members of the
Committee of Administration of the Handloom Export Promotion
Council, Madras who are from Trade are nominated by Govern-
ment. They are entitled to TA/DA which is less than the ‘compen-
satory allowance’. But ag the Committee exercise; executive and
financial powers, the Committee feel that the non-official members
of the Committee nominated by Government ought not to be exempt
from disqualification.

Committee of Administration of the Cashew Export Promotion
Councll (Mimistry of Cemmerce)

9. The Committee note that the non-official members of the Com-
mittee of Administration of the Cashew Export Promotion Council
are entitled to get Rs. 25/- per day for attending the meeting; of the
Committee alongwith TA/mileage allowance etc., which is less than
the ‘compensatory allowance’. However, as the Committee of Ad-
ministration exercises executive and financia] powers, the Commi'-
tee feel that the non-official members, nominated by Government,
ought not to be exempt from disqualification.

Committee of Administration of Tobacco Export Promotion Council
(Ministry of Commerce)

10. The Committee note that the non-official members of the
Committee of Administration of Tobacco Export Promotion Council
are entitled to Rs. 12.50 for the days of the meetings of the Committee
as halting expenses which are less than the ‘compensatory allow-
ance’. However, as the Committee of Administration exercises exe-
cutive and financial powers the Committee feel that the non-official
members, nominated by Government, ought not to be exempt from
disqualification.

Governing Council of the Film and Television Institute of India
(Ministry of Information and Breadeasting)

11. The Committee note that the non-officia]j members of the
Governing Council of the Film and Television Institute of India are



entitled to DA of Rs. 75/- per day (if they make their own arrange-
ments for staying) which is more than the ‘compensatory allowance’.
In case they stay in the guest room of the Institute they will be
entitled to Rs. 50/- as D.A. which is marginally less than the ‘com-
pensatory allowance’. However, as the Governing Council exercises
executive and financial powers, the Committee feel that the mem-
bership of the Governing Council of the Institute in so far as it is
an office of profit under the Government ought not to be exempt
from disqualification.

‘Gomeral Counclj of National Labour Institute, New Delhi (Ministry
of Labour)

_ 12. The Committee note that as proposed in the draft rules rele-
ting to T.A. and related matters, the non-official members of the
General Council of National Labour Institute, New Delhi can travel
by highest class in the train with 25 per cent of halting allowance
per day as incidental expenses. Besides, they are entitled to halting/
daily allowance at the rate of Rs. 75/- per day in State Capitals and
Rs 50/- per day at other places. Thus, in State Capitals it exceeds
the ‘compensatory aHowance’ but at other places it will be slightly
less than the ‘compensatory allowance’. However, as the General
Council exercises powers and is in a position to wield influence, the
Committee fee] that the non-official members, nominated by Govern-
ment, ought not to be exempt from disqualification.

Board of Directors of M/s. Hindustan Phota Films Manafacturing
Co. Ltd., Ootocammund (Ministry of Industry and Civil Supplies)

13. The Committee note that the non-official Directors of M/s.
Hindustan Photo Films Manufacturing Co. Ltd., Ootacamund are
entitled to a sitting fee of Rs. 100/- for attending Board meetings and
incidentals at Rs. 100/- for the first day and Rs. 50/- per day for sub-
sequent days. These sums exceed the ‘compensatory allowance’.
Besides, the Board of Directors exercises financial powers. As such,
the Committee feel that the Directorship of the Company ought not

to be exempt from disqualification.

Governing Council, National Sample Survey Orgenisation (Planning
Commission)

14. The Committee note that the Chairman of the Governing
Council, National Sample Survey Organisation is entitled to an hono-
rarium of Rs. 1500/- per month which does not came within the am-
bit of ‘compensatory allowance’. The other non-official members are
entitled to TA/DA which is less than the compensatory allowance'.
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'l'ﬁe (.'#ov‘e'mi‘n.g’“13"A cil ‘doés’ ‘hot " exeréise’ execufxve or’ “ax'xc:a.
powers as such, fhe Committee feel thaf while 'the Chan'man of

the Council’ ought not to be exempt from dxsqualiﬁcatmn ordmary
non-ofﬁcxal members of' t'he Council ought to be ‘exempt. - ‘

Te .
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J& uTha Comxmttee note that. the non-oﬂicutl members of theEood
and Nutrition Board are entitled to TA/DA which is 12ss than..the
‘compensatory allowance’. However, as the Board exercices ad-
bership of the Board ought not to.beexempt from disqualification.

Goveriting Hody $f Foodirafts Institwies> Kalamasary, ' Bimgalore,
Gon, Licknow Poona, Hydersbad Abmedabad and Cluniﬂllrb
Foe (Mlhkfrydmmhmmdlnigaﬁon) - ~

16. The Commmce note that the pon-official members of the
Govemmg Body .of Foodcrafts Institutes, Kalamassry, Bangalore,
Goa, Lucknow, Poona, Hyderabad Ahmedabad and Chand garh are
entitled, to TA/DA, which is.less than the ‘compensatory .allowance’.
Hqwever, as the Board of Governors exercises executive and finan-
cial powgrs, the Committee feel that the nop-official members of the
Governing Body. of the Institutes-ought not to be exempt, fxom dis-
qualification. . .

oo, o Dlepetsn o, ndian Ol Corpoppion L. (mu of Pty
§ - ’i:\?_‘ Te ke Fraasn mmm)§ STARTITITE N R N

17. The Committee note that the non-omcial Directors of the
WQ&CaponnonLﬁ,dewenﬁMmasnttmiee
of Rs..100/ per day for attending the meetings of the Board of Direc-.
torcxuhich exceeds. the: ‘compensatory. allowance’.  Besides, . the.
Board -of Directors exercises executive and financial powers.. As
sueh, the Committeg feel that the Directorship of the Cocpomwn
ought not to be eyempt from disqualification, D e

Board of Management of Bal Bhavan Society, Kotla Road, New
v Pelkd (inlatry of m ﬂ Soevial Wellave)..... s )

18. The Committee note that ihe ‘non-official members of the
Board ‘of Management of Bal Bhavan Society are entitled to TA/
DA, which is less than the ‘mmpen?atory allowance’. But the ‘Board-
of Managemen? exercises éxecutive ‘and financial gowers. As such:
thé Committec feel that the non-Gfficial members of the Board ought
not to be exempt from disqualification. '
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Bamad 'of Govermors of the Lawrenée ‘' School ' (Sanawar) -’ Socidty
(Ministry of Education''and Social Welfare)

-, »19. ' The Committea note that the non-official members o'f"'the
Board of Governors of the Lawrence Sehool (Sanawar) Society are
entitled to TA/DA, which is less than the ‘compensatory allowance”.
However, the Board of Governors exercises executive and financial
powers. As such, the Committes feel that the non-official members
of.the- Board ought not to be exempt from disqualification. '

-y

M of . Directers of the West Bengal Essential Commodities
S Supply Corporation Ltd.

e

20 The Committee note that the non-official Directors: of the
West Bengal Essential Commodities Supply Corporation Ltd. are
entitled to a fee of Rs. 50/- only for attendance on each meeting of
the Board of:Directors,’ which-is matgirafly less' than’ the ‘compen-
satory allowance’. However, a; the Board of Directors of the Cor-
poration exercises. executive and financial powers, the Committee
fee] that the Directorship of the Corporation ought not to be exempt
from disqualiﬁcatwn

District Food and Supplies Advisory Committee (West Bengal)

‘91, The Committee note that no decision regading payment of
TA/DA or any other allowan:e to the non-official members of the
District Food and Supplies Advisory Committee has yet been taken
by thé State Government. However, the functions of the Comrmt-
tee ‘are of advisory nature. As such ‘the Committee feel that the
non-official members of the Advisory Commit‘ee ought to be exempt
from disqualificat’on so long as the payment admissible to them re-
maias _below .the.level of ‘compesmsatory allowance’. R

A

Bajasthan State Road Transport Corporatlon

22 The Committee note that the non-official Directors of -the
Rajasthan State Road Transport Corporation are entitled to a sitting
fee of Rs. 50/- for every day of meeting of the Board on a Committee,
in’ addition to TA/DA which exceeds the ‘compensatory allowance”.

Also, -the functions of the Corporation ‘are executive and financial in
mture As such, the Committee feel that the Directorship of the
Corporation ought not to be exempt from disqualification.



Rajasthan State Board for Preveation .and Coentrel of - Wates
Pollution

. 4. The Committee note that the non-official resident members
of the Rajasthan State Board for Prevention and Control of Water
Pollution are entitled to a sitting allowance of Rs. 50/- per sitting
and conveyance charges of Rs. 10/- for each day of actual meeting
of the Board. The non-official members non-resident at Jaipur get
Rs. 10/- as sitting allowance in addition to DA @ Rs. 30/- per day.
The payment thus admissible to the non-official members may ex-
ceed the ‘compensatory allowance’. Also, according to the State
Government, the functions of the Board are executive and regulatesy
in nature. As such, the Committee feel that the membership of the
Board (including Chairmanship) in so far as it is an office of profit
under the Government, cught not to be exempt from disqualification.

Rajasthan State Warchousing Corperation

24. The Committee note that the non-offictal Directors of the
Rajasthan State Warehousing Corporation are entitled to a sitting
fee of Rs. 50/- for each day of the meetings of the Board of Directors
or the Executive Committee or Sub-Committee. They are also en-
titled to a daily allowance of Rs. 15/- per day if accommodation is
made available to them at concessional rates and Rs. 30/- per day
in other cases. The Chairman, in addition is entitled to a furnished
bunglow, a car, water and electricity charges upto Rs. 5,000/- per
annum and a sumptuary allowance of Rs. 250/- per mensem. Also,
the Board of Directors exercises executive and financial powers. As
such, the Committee feel that the Directorship of the Corporation
ought not to be exempt from disqualification.

Rajasthan State Industrial and Minera} Development Cerporstion
Ltd., Jaipur

25 The Committee note that the non-official Directors of the Raja-
sthan State Industrial and Mineral Development. Corporation Ltd.,
Jaipur are entitled to a sitting fee of Rs. 75/- per day for attending
Board meetings and a sitting fee of Rs. 50/- per day for meetings of
the Committee of the Board. These sums exceed the ‘compensatory
allowance’. Also, the functions of the Corporation are executive
in nature. Assuch,theCommimeteelthattheDireqm:dupo!the
Corporation ought not to be exempt from disqualification.
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Board of Directors of the Nahan Foundry Ltd., Nahan (Himachal
‘ Pradesh)

26. The Committee note that a non-official Director of the Nahan
Foundry Ltd., Nahan is entitled to Rs. 50/- for each meeting of the
Board of Directors. In addition, a non-resident Director who is not
8 Government servant is entitled to draw actual rail or air fare plus
a fixed sum of Rs. 50/- as incidental expenses of the journey and
halting allowance for each meeting, irrespective of his duration of
stay at the place of the meeting. Thus, the payment admissible to
a non-official Director may exceed the ‘compensatory allowance’.
Also, the Board of Directors exercises executive and financial powers.
As such, the Committee feel that the Directorship of the Company
ought not to be exempt from disqualification.

Bomrd of Directors of the Himachal Pradesh State Small Industries
and Export Corporation Ltd.

27. The Committee note that the D.A. admissible to the non-
official Directors of the Himacha] Pradesh State Small Industries
and Export Corporation Ltd. is less than the ‘compensatory allo-
wance’. However, the Board of Directors exercises executive and
financial powers. As such, the Committee feel that the Directorship
of the Corporation ought not to be exempt from disqualification.

The Himachal Pradesh Housing Board

28. The Committee note that the Chairman of the Himachal Pra-
desh Housing Board, if a non-official, is entitled to a pay not exceed-
ing Rs. 1800/- per mensem which does not come within the ambit
of ‘compensatory allowance’. The other non-official members are
entitled to TA/DA, which is less than the ‘compensatory allowance’.
However, as the Board exercises executive and financial powers, the
Committee feel that the membership of the Board (including Chair-
manship) ought not to be exempt from disqualification.

The State Level Committee to scrutinize applications for hire pur-
chase of machinery (Meghalaya)

29. The Committee note that the TA/DA admissible to the non-
official Members of the State Level Committee to scrutinize applica-
tions for hire purchase of machinery does not exceed the ‘compen-
satory allowance’. However, the function of the Committee is to
scrutinise applications for hire-purchase of machinery which can
enable the members to wield influence. As such, the Committee
feel that the membership of the State Level Committee ought not
to be exempt from disqualification.



‘Supply’ Advisory Boards for Khasi-Hills; Jeintia Hills and: Gere Mills
Distriets ¢Meghalaya).

- 30. The Committee note that the non-offictal members of - the
“Supply Advisory Boards for Khasi Hills, Jaintia Hills and Garo Hills
Districts have not made any claim for TA/DA so far. Hence, no
payment on that account has so far been made to them. Also, the

functions of the Boards are of an advisory nature. As such, the non-
official members of the Boards ought to be exempt from disqualifica-

tion, so long as no payment of TA/DA is made to them or such pay-
ment does not exceed the ‘compensatory allowance’.

\Aé Board of Directors of the - Karnataka State Forest Industries
Corperation Ltd. '

' 31. The Committee note that the Chdirmian' 6f the Board of Dir-
ectors of the Karnataka State Forest Industries Corporation, Ltd.,
who is a non-official, gets Rs. 2,000/- lumpsum. This payment does
not come within the ambit of ‘compensatory allowance’, as defined
in Section 2(a) of the Parliament (Prevention of Dlsquahﬁcauon)
Act, 1959. The other non-official Director is entitied to Rs. 100/- as
sitting fee per day for attending the meetings of the Board of Direc-
tors or the Committees thereof. The payment thug admissible to the
non-official Director exceeds the ‘compensatory allcwance’. Also, the
functions of the Corporation are of executive: ior fnanciai nature.
As such, the Committee feel that the Directorship of the Corporation

ought not to be exempt from disqualification.
bist;iﬂ Soldiers’, Sailors’ and Airmens’ Board, Tripura

32. The Committee note that no rate has yet been fixed.in regard
to TA/DA payable to the non-official Members of the District Sol-
diers’, Sailors’ and Airmen’s Board. Also, according to the State
Government, the Board does not exercise any financial powers. As
such, the Committee feel that the non-official Members of the Board
ought to be exempt from disqualification so long us no payment.is
admissible to them or the pdyment admissible to .them does not ex-
ceed the ‘compensatory allowance’. B

Advisory Boards (i) under the Maintenance of Internal Security
Act, 1971; and (ii) under the Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act, ;1974 (Tripura).

33. The Committee note that the Chairmen of the above-mention-
ed Advisory Boards are entitled to draw TA/DA and an honorarium
of Rs. 200/- per sitting day. The ordinary members of the Boards
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are entitled to draw TA/DA and an honorarium-of Rs. 100/~ persit-
ting day. The payments thus admissible to the Chairmen and mem-
bers of the Boards exceed the ‘compensatory allowance’. Also, the
functions of the Boards are of judicial nature. As such, the Com-
mittee feel that the Membership (including Chairmanship) of the
Boards ought not to be exempt from disqualification.

Andhra Pradesh State Pianning Board

34. The Committee note that the functions of the Andhra Pradesh
State Planning Board do not partake of an executive character.
However, the non-official members of the Board are paia an honora-
rium of Rs. 100/- for each day of the meeting in addition to T.A., which
exceeds the ‘compensatory allowance’. As such, the Committee feel
that the membership of the Board ought not to be exempt from’ dis-
qualification. I :

State Advisory Cooperative Council for the Union Territory of Goa;
Daman and Diu.

35. The Committee note that at present no remuneration is admis-
sible to the non-official members of the State Advisary Cooperative
Council for the Union Territory of Goa, Daman and Diu. Also, the
functions of the Council are advisory in nature. As such, the Com-
mittee feel that the non-official members of the Council ought to be
exempt from disqualification so long as no remuneration is admissi-
ble to them or the remuneration admissible to them does not exceed
the ‘compensatory allowance’.

Hospital Visiting Committee for Goa Medical College, Panaji

36. The Committee note that no remuneration is at present pay-
able to the non-official members of the Hospital Visiting Committee
for the Goa Medical College, Panaji. Also, the functions of the Com-
mittee are advisory in nature. As such, the Committee feel that the
non-official members of the Committee vught to be exempt from dis-
qualification, so long as no payment is admissible to them or the
payment admissible to them does not exceed the ‘compensatory
allowance’.

Representation fo.r review of the recommendation of the Committge
regarding Board of Governors of the Indian Institute of Management,
Bangalore. [Para 15 of 12th Report (Fifth Lok Sabha)]

37. In paragraph 15 of their Twelfth Report, presented to the
House on the 20th March, 1975, the Joint Commitiee on Offices of
Profit (Fifth Lok Sabha) had observed as follows in regard to the
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Board of Governors of the Indian Institute of Management, Benga-

lore:—

“The Committee note that the non-official members of the

Board of Governors of the Indian Institute of Management,
Bangalore, are entitled to only TA and DA for attending
the meetings of the Board at the highest rate permissible
to officers of Government of India, which is less than the
‘compensatory allowance’. However, the Board of Gov-
ernors exercises executive and financial powers. As such,
the Committee feel that the non-officisl members of the
Board, who are appointed by the Goverrment, ought not
to be exempt from disqualification.”

-38. In a communication addressed to the Secretariat, the Ministry
of Education and Social Welfare have represented as follows:—

“It may be stated that the powers exercised by the University

Executive Councils are in no way less than those of the
powers of the Board of Governors of the Indian Institutes
of Technology or Indian Institutes of Management includ-
ing Indian Institute of Management at Bangalore. In view
of the fact that the non-official members of the University
Executive Councils are exempted from disqualification
from membership of Parliament, the non-official members
of the Board of Governors of the Indian Institute of Man-
agement, Bangalore should have been sxempted from the
same disqualification.

It may also be stated that the Institute of Management, Ban-

galore had been established as a society under the Mysore
Societies Registration Act of XVII of 1980 and its affairs
are managed by a Board of Governors. The Board of
Governors has not been appointed by the Government.”

39. The Committee are not convinced by the abcve arguments of
the Ministry of Education and Social Welfare. They observe that
the Board of Governors of the Institute exercises executive and fin-
ancial powers. They also observe that in terms of the Rules of the
Institute, as furnished by the Ministry of Educatior and Social Wel-
fare, the Board of Governors is, inter alia, composed of four repre-
sentatives of the Centra] Government nominated by the Ministry of
Education and Social Welfare and also four persons nominated by
the Central Government to represent industry, commerce, labour
and other interests. The Chairman of the Board of Governors is also
appointed by the Central Government.
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As such, the Committee feel that no change in the earlier recom-

mendation of the Committee made in para 15 of their Twelfth Report
(Fifth Lok Sabha) is called for.

40. In regard to the following bodies, the Committee note that the
non-official members thereof are either not entitled to any remunera-
tion or are entitled to T.A. and D.A. which is less than the ‘compen-
satory allowance’. Besides, the functions of these bodies are mainly
advisory in nature or their character, composition, etc are such that
their membership ought to be exempt from disqualification. The
Committee, accordingly, recommend exemption of membership of
these bodies from disqualification for membership of Parliament.

(1) Science and Engineering Research Council (Department -
of Science and Technology)

(2) Board of awards on import substitution (Department of
Industria] Development)

(3) Development Council for Man-made Textiles (Department
of Industrial Development)

(4) Development Council for Organic Chemicals (Department
of Industrial Development)

(5) Development Council for Inorganic Chemicals (Department
of Industrial Development)

[
(8) Central Boilers Board (Ministry of Industry and Civil
Supplies)

(7) Standing Committee of the Conference of Cent::al and
State Statistical Organisations (Ministry of Planning)

(8) Committee of Experts for Sample Survey in Hill Districts
of U.P. (Ministry of Planning)

(9) Advisory Committee on Training in Official Statistics and
related methodology (Ministry of Planning)

(10) Steering Group on pilot survey for estimation of catch of
fish from inland water resources (Planning Commission)

(11) Steering Committee on Industrial Statistics (Planning
Commission)

«A12) National Food Advisory Council (Ministry of Agriculture
and Irrigation)
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[13) Chief Director of Purchase Advisory Cummittee (Food

Processing Industry) (Ministry of Agncultm'e and Irfige-
tion)

YM) Central Fruit Products Advisory Committee (Mmistr:y ot
- Agriculture and Irrigation)

L

15) Indian Wheat and Wheat Products Development Couhcﬂ
(Ministry of Agriculture and Irrigation)

16) Advisory Board of the National Sugar In_stituté, Kalip_u,r
‘(Ministry of Agriculture and Irrigation) .

(17) Standing Committee on Police Training in the Bureau of

Police Research and Development ( Ministry of Home
Affairs)

(18) Governing Body of the Central Tibetan Schools Adminis-
tration (Ministry of Education and Social Welfare).

(19) State Evaluation Committee (West Bengal).

(20). District Advisory Committee for’ procurement and distri-
bution of essential commodities (Himachal Pradesh).

. (21) State Advisory Board for the Correctional Admmistratnon
of Jails (Himachal Praduh)

. (22) Advisory Committee for State Museum. Simla (Himachal
" Pradesh).

(23) Local Ward Committee for distribution ,oi essential com-
modities (Himachal Pradesh).

(24) District Employment Committees for Solan Bilaspur,
Chamba, Dharamsals, Kalpa. Kulu Mandi and Nahan
(Himachal Pradesh).

(25) The Himachal Pradesh State Cooperative Ctmndl.

(26) State Level Sub-Committee under the Inuustna! Develop-
ment Council (Himacha] Pradesh). :

(27) State Invention Advisory Committee (f«limaéh'é_l Pradesh).
" (28) State Industrial Development Council ( Himachal Pradesh).

(29) Planning and Development Committecs for different, areas
—viz. (i) Coastal Andhra (ii) Rayalaseema; and (iii) Te-
lengana (Andhra Pradesh).

i

(30) ‘Vana Premi Sangha (Tripura). - -« ¢ 1
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(31) State Level Advisory Committee (Meghalaya).

(32) Committee for registration of small scale industries and
allotment of raw materials (Meghalaya).

(33) Rural Development Committee for the Union Territory
of Chandigarh.

(34) Museum Advisory Committee for Museum and Art Gal-
lery, Chandigarh.

(35) District Committee on Employment for the Regional Em-
ployment Exchange, Chandigarh.

(36) Chandigarh Industrial Development-cum-Liaison Board.
(37) Home Minister’s Advisory Committee on Chandigarh.
(38) Board for visiting Mental Hospital, Panaji.

(39) Hospital Visiting Committee for Directorate of Health
Services, Panaji.

(40) State Advisory Board on Correctional Services (Anda-
mans).

(41) District Level Coordination Committee for Correctional
Services (Andamans and Nicobar District).

S. B. P. PATTABHI RAMA RAO,
New DEeLHI; Chairman,
25th March, 1976. Joint Committee on Offices of Profit.

2939 LS—2.



APPENDIX
Vide para 2 of the Report

MINUTES OF THE JOINT COMMITTEE ON OFFICES OF PROFIT
(FIFTH LOK SABHA)

Fifty-first Sitting
The Committee sat on Thursday, the 26th February, 1976 from
11.00 to 11.40 hours.
PRESENT
Shri S. B. P. Pattabhi Rama Rao—Chairman.

MeMBERS

Lok Sabha

2. Shri S. M. Siddayya

3. Shri Ramji Ram

4. Shri Arjun Sethi

5. Shri Ramavatar Shastri

6. Shri Ram Shekhar Prasad Singh

Rajya Sabha

7. Shri N. M. Kamble

8. Shri A. K. Refaye

9. Shri Venigalla Satyanarayana
10. Shri Yogendra Sharma

SECRETARIAT
Shri Y. Sahai—Chief Legislative Committee Ojficer.

2. The Committee took up for consideration memoranda Nos. 949—
988 relating to certain Committees/Boards/Corporations, etc. consti-
tuted by the Government of India/State Governments/Union Terri-
tory Administrations.
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Board of Directors of the Central Electronics Ltd. (Memorandum
No. 949)

3. The Committee noted that the non-official Directors of the Cen-
tral Electronics Ltd. were entitled to T.A./D.A. and sitting fees which
exceeded the ‘compensatory allowance’. Besides, the Board of Dir-
ectors exercised executive and financia] powers. As such, the Com-
mittee felt that the Directorship of the Company ¢ught not to be
exempt from disqualification.

Committee of Administration of the Handloom Export Promotion
Council, Madras (Memo. No. 951)

4. The Commitee noted that the two non-official members of the
Committee of Administration of the Handloom Export Promotion
Council, Madras who were from Trade were nominated by Govern-
ment. They were entitled to T.A./D.A. which was less than the ‘com-
pensatory allowance’. But as the Committee exercised executive
and financial powers, the Committee felt that the non-official n.em-
bers of the Committee nominated by Governmen* ought not to be

exempt from disqualification.

Committee of Administration of the Cashew Export Promo;i;;
Council (Memo. No. 952)

5. The Committee noted that the non-official members of the
Committee of Administration of the Cashew Export Promotion Coun-
cil were entitled to get Rs. 25/- per day for attending the meetings
of the Committee alongwith T.A./mileage allowance etc. which was
less than the ‘compensatory allowance’. Howevef, as the Committee
of Administration exercised executive and financial powers, the Com-
mittee felt that the non-official members, nominated by the Govern-
ment, ought not to be exempt from disqualification.

Committee of Administration of Tobacco Export Promotion Council
(Memo. No. 953)

6. The Committee noted that the non-official members of the Com-
mittee of Administration of Tobacco Export Promotion Council were
entitled to Rs. 12.50 for the days of the meetings of the Committee
as halting expenses which was less than the ‘compensatory allow-
ance’. However, as the Committee of Administration exercised exe-
cutive and financial powers, the Committee felt that the non-official
members, nominated by Government, ought not to be exempt from
disqualification.
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Governing Council of the Film and Television Institute of India
(Memo. No. 958)

1. The Commitee noted that the non-official members of the Gov-
erning Council of the Film and Television Institute of India were
entitled to DA of Rs. 75/- per day ‘(if they made their own arrange-
ments for staying) which was more than the ‘compensatory allow-
ance’. In case they stayed in the guest room of the Institute they
would be entitled to Rs. 50/- as D.A. which was marginally less than
the ‘compensatory allowance’. However, as the Governing Council
exercised executive and financial powers, the Committee felt that
the membership of the Governing Council of the Institute in so far
as it was an office of profit under the Government ought not to be
exempt from disqualification.

General Council of National Labour Institute, New Delhi (Memo.
No. 959)

8. The Committee noted that as proposed in the draft rules relat-
ing to T.A. and related matters, the non-official members of the Gene-
ral Council of National Labour Institute, New Delhi could travel by
highest class in the train with 25 per cent of halting allowance per
day as incidental expenses. Besides, they were entitled to halting/
daily allowance at the rate of Rs. 75/- per day in State Capitals and
Rs. 50/- per day at other places. Thus, in State Capitals it exceeded
the compensatory allowance but at other places it would be slightly
less than the ‘compensatory allowance’. However, as the General
Council exercised powers and was in a position to wield influence,
the Committee felt that the non-official members, nominated by
Government, ought not to be exempt from disqualification.

Board of Directors of M/s. Hindustan Photo Films Manufacturing
Co. Ltd.,, Ootacamund (Memorandum No. 961)

9. The Committee noted that the non-official Directorg of M/s.
Hindustan Photo Films Manufacturing Co. Ltd., Ootacamund were
entitled to a sitting fee of Rs. 100/- for attending Board meeting
and incidentals at Rs. 100/- for the first day and Rs. 50/- per day
for subsequent days. These sums exceeded the ‘compensatory
allowance’. Besides, the Board of Directors exercised financial
powers. As such, the Committee felt that the Directorship of the
Company ought not to be exempt from disqualification.
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Governihg Council, National Sample Survey Organisation (Memo-
randum No. 964)

10. The Committee noted that the Chairman of the Governing
Council, National Sample Survey Organisation was entitled to an
honorarium of Rs. 1500/- per month which did not come within the
ambit of ‘compensatory allowance’. The other non-official members
were entitled to TA/DA which was less than the ‘compensatory
allowance’. The Governing Council did not appear to exercise exe-
cutive or financial powers. As such, the Committee felt that while
the Chairman of the Council ought not to be exempt from disquali-
fication, ordinary non-official members of the Counci]l ought to be
exempt.

Food and Nutrition Board (Memorandum No. 968)

11. The Committee noted that the non-official members of the
Food and Nutrition Board were entitled to TA/DA which was less
than the ‘compensatory allowance’. However, as the Board exercis-
ed administrative and financial powers the Committee felt that the
membership of the Board ought not to be exempt from disqualifica-
tion.

Governing Body of Foodcrafts Institutes Kalamassry, Bangalore,
Goa, Lucknow, Poona, Hyderabad, Ahmedabad and Chandigarh
(Memorandum No. 970)

12. The Committee noted that the non-official members of the
Governing Body of Foodcrafts Institutes, Kalamassry, Bangalore,
Goa, Lucknow, Poona, Hyderabad, Ahmedabad and Chandigarh were
entitled to T.A./D.A., which was less than the ‘compensatory allow-
ance. However, as the Board of Governors exercised executive and
financial powers, the Committee felt that the non-official members of
the Governing Body of the Institutes ought not to be exempt from
disqualification.

Board of Directors of the West Bengal Essential Commodities Sup-
ply Corporation Ltd. (Memorandum No. 973)

13. The Committee noted that the non-official Directors of the
Board of Directors of West Bengal Essential Commodities Supply
Corporation Ltd. were entitled to a fee of Rs. 50/- only for attendance
on each meeting of the Board of Directors, which was marginally less
than the ‘compensatory allowance’. However, as the Board of Dir-
ectors of the Corporation exercised executive and financial powers
the Committee felt that the Directorship of the Corporation ought
not to be exempt from disqualification.
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District Food and Supplies Advisory Committee West Benga]
(Memorandum No. 974)

14. The Committee noted that no decision regarding payment
of TA/DA or any other allowance to the non-official members of the
Advisory Committee had yet been taken by the State Government.
However, the functions of the Committee were of advisory nature.
As such, the Committee felt that the non-official members of the
Advisory Committee ought to be exempt from disqualification so
long as the payment admissible to them remained below the level of

‘compensatory allowance’.

Rajasthan State Road Transport Corporation (Memorandum No. 975)

15. The Committee noted that the payment admissible to the non-
official Directors of the Rajasthan State Road Transport Corporation
exceeded the ‘compensatory allowance’. Also the functions of the
Corporation were executive and financial in nature. As such, the
Committee felt that the Directorship of the Corporation ought not

to be exempt from disqualification.

Rajasthan State Board for Prevention and Control of Water Pollu-
tion (Memorandum No. 976)

16. The Committee noted that the payment adinissible to the non-
official members of the Rajasthan State Board for Prevention and
Control of Water Pollution exceeded the ‘compensatory allowance’.
Also, according to the State Government, the functions of the Board
were executive and regulatory in nature. As such, the Committee
felt that the membership of the Board (including Chairmanship) in
so far as it was an office of profit under the Government, ought not

to be exempt from disqualification,

Rajasthan Board of Homoeopathic Medicine (Memorandum No. 977)
17. The Committee postponed consideration of the matter.

Rajasthan State Warehousing Corporation (Memorandum No. 978)

18. The Committee noted that the non-official Directors of the
Rajasthan State Warehousing Corporation were entitied to a sitting
fee of Rs. 50/- for each day of the mettings of the Board of Directors
or the Executive Committee or Sub-Committee. They were also en-
titled to a daily allowance of Rs. 15/- or Rs. 30/- per day. The
Chairman, in addition, was entitled to a furnished bunglow, a car,
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water and electricity charges upto Rs. 5000/- per annum and a sum-
ptuary allowance of Rs. 250/- per mensem. Also, the Board of Dir-
ectors exercised executive and financial powers. As such, the Com-
mittee felt that the Directorship of the Corporation ought not to be
exempt from disqualification.

Rajasthan State Industrial and Mineral Development Corporation
Ltd., Jaipur (Memorandum No. 979)

19. The Committee noted that the payment admissible to the
non-official Directors of the Rajasthan State Industrial and Mineral
Development Corporation Ltd., Jaipur exceeded the ‘compensatory
allowance’. Also, the function of the Corporation was executive in
nature. As such, the Committee felt that the Directorship of the
Corporation ought not to be exempt from disqualification.

Board of Directors of the Nahan Foundry Litd., Nahan
(Memorandum No. 981)

20. The Committee noted that a non-official Director of the Nahan
Foundry Ltd.,, Nahan was entitled to Rs. 50/- for each meeting of
the Board of Directors. In addition, a non-resident Director who
was not a Government servant was entitled to draw actual rail or
air fare plus a fixed sum of Rs. 50/- as incidental expenses of the
journey and halting allowance for each meeting, irrespective of his
duration of stay at the place of the meeting. Thus, the payment
admissible to a non-official Director might exceed the ‘compensatory
allowance’. Also, the Board of Directors exercised executive ana
financial powers. As such, the Committee felt that the Directorship
of the Company ought not to be exempt from disqualification.

Board of Directors of the Himachal Pradesh State Small Industries
and Export Corporation Ltd. (Memorandum No. 982)

21. The Committee noted that the D.A’ admissible to the non-
official Directors of the Himachal Pradesh State Small Industries
and Export Corporation Ltd. was less than the °‘compensatory
allowance’. However, the Board of Directors exercised executive
and financial powers. As such, the Committee felt that the Director-
ship of the Corporation ought not to be exempt from disqualification.

22. In regard to the following bodies, the Committee noted that

the non-official members thereof were either not entitled to any
Temuneration or were entitled to T.A. and D.A. which was less than
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the ‘compensatory allowance’. Besides, the functions of these bodies
were mainly advisory in nature or their character, composition,
etc. were such that their membership ought to be exempt from
disqualification. The Committee, accordingly, decided to recommend
exemption of membership of these bodies from disqualification for

L

membership of Parliament:

(1) Science and Engineering Research Council (Department
of Science and Technology) (Memorandum No. 950).

(2) Board of awards on import substitution (Department of
Industria] Development) (Memorandum No. 954).

(3) Development Council for Man-made Textiles (Department
of Industrial Development) (Memorandum No. 955).

(4) Development Council for Organic Chemicals (Department
of Industrial Development) (Memorandum No. 956).

(5) Development Council for Inorganic Chemicals (Depart-
ment of Industrial Development) (Memorandum No. 957).

(6) Central Boilers Board (Ministry of Industry and Civil
Supplies) (Memorandum No. 960).

(7) Standing Committee of the Conference of Central and
State Statistical Organisation (Ministry of Planning)
(Memorandum No. 962).

(8) Committee of Experts for Sample Survey in Hill Districts
of UP. (Ministry of Planning) (Memorandum No. 963).

(9) National Food Advisory Council (Ministry of Agriculture
and Irrigation) (Memorandum No. 965).

(10) Chief Director of Purchase Advisory Committee (Food
Processing Industry) (Memorandum No. 966).

(11) Central Fruit Products Advisory Committee (Ministry of
Agriculture and Irrigation) (Memorandum No. 967).

(12) Indian Wheat and Wheat Products Development Council

/  (Ministry of Agriculture and Irrigation) (Memorandum
" No. 969).

(13) Advisory Board of the National Sugar Institute, Kanpur
‘  (Ministry of Agriculture and Irrigation) (Memorandum
No. 971).
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(14) State Evaluation Committee (West Bengal) (Memoranduns
No. 972).

(15) District Advisory Committee for procurement and distri-
bution of essential commodities (Himacha]l Pradesh) (Me-
morandum No. 980).

(16) Rural Development Committee for the Union Territory
of Chandigarh (Memorandum No. 983).

(17) Museum Advisory Committee for Museum and Art Gal-
lery, Chandigarh (Memorandum No. 984).

(18) District Committee on Employment for the Regional Em-
ployment Exchange, Chandigarh (Memorandum No. 985).

(19) Chandigarh Industrial Development-cum-Liaison Board
(Memorandum No. 986).

(20) Home Minister’s Advisory Committee on Chandigark
(Memorandum No. 987).

Honorary offices held in bodies carrying executive, financial, judicial
or semi-judicial powers (Memorandum No. 988)

23. The Committee considered the opinion of the Ministry of Law,
Justice and Company Affairs (Legislative Department) in the matter
(vide Annexure) and desired that each case of an honorary office,.
carrying executive, financial, judicial or semi-judicial powers where
no remuneration was payable to the holder but which enabled him to
wield influence and possess power of patronage, should be brought
to their notice so as to enable the Committee to determine whether
it was a fit case for recommending disqualification under Article
102(1) (e) of the Constitution.

24. The Committee then adjourned to meet again.at 10.15 hours
on Monday, the 22nd March, 1976.



ANNEXURE
(Vide para 23 of the Minutes)

Extracts, from the UO. Note No. 17(8) |75-Leg. I dated the 1st
January, 1976 received from the Ministry of Law, Justice and
Company Affairs (Legislative Department).

‘Susyect: Examination of honorary offices held in bodies carrying
erecutive, financial, judicial or semi-judicial powers.

*8 L2 J L2
8 8 *e

3. Where an office involves influence and prestige and also some
pecuniary benefit (however small such pecuniary benefit may be),
article 102(1) (a) of the Constitution will apply and the office can
be regarded as an office of profit. Having regard to the nature of the
influence and patronage involved, we can deny to any such office the
benefit of the removal of disqualification under the Parliament

(Prevention of Disqualification) Act, 1959.

4. Where an office does not involve any pecuniary profit, as
rightly pointed out in the Lok Sabha Secretariat, O.M. No. 11/2/CIl/
74 dated 22-4-1974, article 102(1) (a) of the Constitution can have no
application and the matter cannot be dealt with under the Parlia-
ment (Prevention of Disqualification) Act as the object of the Act
is not to create a disqualification but to prevent a disqualification.

5. It will, however, be possible to frame a law relatable to arti-
cle 102(1) (c) of the Constitution for disqualifying holders of offices
involving influence and patronage for being chosen, as. and for being,
a member of either House of Parliament. Any such law will have
to spell out clearly the criteria on the basis of which an offize may
be regarded as an office involving influence or patronage. Such a
clear-cut spelling out of the criteria is necessary not onlv for pro-
tecting the legislation from challenge under article 14 of the Consti-
tution, but also to enable Members of Parliament to determine for
themselves whether an office which they are holding or which they
want to take up would be of a nature which would disqualify them.
“The device of enumerating particular offices ag offices involving in-
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fluence or patronage would be conductive to greater clarity but
might be open to objection on constitutional and other grounds. In
the first place, if all offices of the same nature or category are not
covered by the enumeration, the law may be held to be discrimina-
tory. In the second place, the incidence of an office will be regulated
by the law or rules under which the office is created and these can
vary from time to time, e.g., some restrictions may be placed by an
amendment of the rules under which an office is created so as to
render the holder of the office incapable of exercising any influence
or patronage. The attributes of an office which account for the
influence and patronage involved in the office may be altered by
the rules or orders under which an office is created. In the third
place, a person has to undergo a lot of financial expenditure and
other difficulties in the process of his election and if he suddenly
becomes disqualified by reason of a general provision, suh as seems
to be the only course possible, there would be considerable

hardship.
6. The above are some of the aspects of the matter which need
to be taken into consideration before arriving at an final conclusion.

Sd/. V. S. BANASHYAM
Additional Legislative Counsel

I

Fifty-second Sitting
The Committee sat on Monday, the 22nd March, 1976 from 10.15
to 10.55 hours.
PRESENT
Shri S. B. P. Pattabhi Rama Rao—Chairman

MEMBERS

Lok Sabha
2. Shri S. M. Siddayya
3. Shri Arjun Sethi
4. Shri Ram Shekhar Prasad Singh
Rajya Sabha
5. Shrii Yogendra Sharma

SECRETARIAT
Shri Y. Sahai—Chief Legislative Committee Officer.
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2. The Committee took up for consideration Memoranda Nos.
989 to 1023 relating to ertain Committees/Boards/Corporations, etc.
constituted by the Government of India/State Governments/Union
Territory Administration.

Board of Directors of the Karmataka State Forest Industries Corpo-
ration Ltd. (Memorandum No. 995)

3. The Committee noted that the payment admissible to the non-
official Chairman and the non-official Director of the Karnataka
State Forest Industries Corporation Ltd. exceeded the ‘compensatory
allowance’. Also, the functions of the Corporation were of executive
and financial nature. As such, the Committee felt that the Direc-
torship including the Chairmanship of the Corporation ought not to
be exempt from disqualification.

Advisory Boards (i) Under the Maintenance of Internal Security

Act, 1971; and (ii) under the Conservation of Foreign Exchange and

Prevention of Smuggling Activities Act, 1974 (Tripura) (Memoran-
dum No. 997)

4. The Committee noted that the Chairman and Members of the
Advisory Boards (i) under the Maintenance of Internal Security
Act, 1971; and (ii) under the Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act, 1974 were entitled to draw
TA/DA and an honorarium of Rs. 200/- and Rs. 100/- per sitting
respectively which exceeded the ‘compensatory allowance’. Also,
the functions of the Boards were of judicial nature. As such, the
Committee felt that the Membership including the Chairmanship
of the Boards ought not to be exempt from disqualification,

Andhra Pradesh State Planning Board (Memorandum No. 999)

5. The Committee noted that the functiong of the Andhra Pradesh
State Planning Board inter alia were (i) to formulate long-term,
medium-term and annual plans on the basis of the objectives and
strategies so evolved; and (ii) to formulate projects in the light of
the above, 30 as to enable rational and cost effective choice of pro-
jects and allocations of resources. These functionsg did not seem 1o
partake of an executive character. The Non-official members of the
Board were, however, paid an honorarium of Rs. 100/- for each day
of the meeting in addition to T.A. which exceeded the ‘compensatory
allowance’. As such, the Committee felt that the membership of
the Board ought not to be exempt from disqualification.
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Himachal Pradesh Housing Board (Memorandum No. 1006)

6. The Committee noted that the Chairman of the Himachal Pra-
desh Housing Board, if a non-official, was entitled to a pay not ex-
ceeding Rs.1800/- per mensem which did not come within the ambit
of ‘compensatory allowance’ as defined under Section 2(a) of the
Parliament (Prevention of Disqualification) Act, 1959.

The other non-official members were entitled to T.A./D.A. which
was less than the ‘compensatory allowance’. However, the Board
exercised executive and financial powers. Ag such, the Committee
felt that the membership of the Board (including Chairmanship)
ought not to be exempt from disqualification.

State Level Committee to scrutinize applications for hire purchase
of machinery (Meghalaya) (Memorandum No. 1010)

7. The Committee noted that the TA/DA admissible to the non-
official Members of the State Level Committee to scrutinize applica-
tions for hire purchase of machinery did not exceed the ‘compensa-
tory allowance’. However, the function of the Committee was to
scrutinise applications for hire purchase of machinery which could
enable the committee to wield influence, Ags such, the Committee
felt that the non-official members of the Committee ought not to be
exempt from disqualification.

Board of Directors of the Indian Oil Corporation Litd. (Ministry of
Petroleum and Chemicals) (Memorandum No. 1014)

8. The Committee noted that the non-official Directors of the
Indian Oil Corparation were entitled to a remuneration which was
more than the ‘compensatory allowance’. Besides, the Board of
Directors exercised executive and financial powers and was in a
position to wield influence. As such, the Committee felt that the
Directorship of the Corporation ought not to be exempt from dis-
qualification.

Board of Management of Bal Bhavan Society, Kotla Road, New Delhi,
(Ministry of Education and Social Welfare) (Memorandum No. 1020)

9. The Committee noted that the non-official members of the Board
of Management of Bal Bhavan Society, Kotla Road, New Delhi were
entitled to TA/DA which was less than the ‘compensatory allowance’.
But the Board of Management exercised executive and financial
powers. As such, the Committee felt that the non-official members
of the Board ought not to be exempt from disqualification.
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Board of Governors of the Lawrence School (Sanawar) Society
(Memo. No. 1022)

10. The Committee noted that the non-official members of the
Board of Governors of the Lawrence Schaol (Sanawar) Society
were entitled to TA/DA which was less than the ‘compensatory al-
lowance’. However, the Board of Governors exercised executive
and financial powers. As such, the Committee felt that the non-
official members of the Board ought not to be exempt from disquali-

fication.

11. In regard to the following bodies the Committee noted that
no remuneration for the present was payable/admissible to the non-
official memberg thereof. Also, the functions of these bodies were
advisory in nature. The Committee, accordingly, decided to re-
commend exemption of membership of these bodies from disquali-
fication for membership of Parliament so long as no remuneration
was admissible to them or the payment admissible did not exceed
the ‘compensatory allowance’:

(1) State Advisory Cooperative Council for the Union Terri-
tory of Goa, Daman and Diu (Memorandum No. 889).

(2) Hospital Visiting Committee for Goa Medical College.
Panaji (Memorandum No. 992).

(3) District Soldiers’, Sailors’ and Airmens’ Board, Tripura
(Memorandum No. 996).

(4) Supply Advisory Boards for Khasi Hills, Jaintia Hills and
Garo Hills Districts (Meghalaya)—(Memorandum No.
1013).

12. In regard to the following bodies, the Committee noted that
the non-official members thereof were either not entitled to any
remuneration or were entitled to T.A. and D.A. which was less than
the ‘compensatory allowance’. Besides, the functions of these bodies
were mainly advisory in nature or their character, composition etc,
were such that their membership ought to be exempt from disquali
fication. The Committee, accordingly, decided to recommend exemp-
tion of membership of these bodies from disqualification for mem-
bership of Parliament:

(1) Board for visiting Mental Hospital, Panaji. (Memorandum
No. 990).

(2) Hospital Visiting Committee for Directorate of Health
Services, Panaji. (Memorandum No. 991).
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(3) State Advisory Board on Correctional Services (Anda-
mans). (Memorandum No. 993).

(4) (i) District level Coordination Committee for Correc-
tional Services (Andamans Distt.) (ii) District Level Co-
ordination Committee for Correctional Services (Nicobar
Distt.) (Memorandum No, 994).

(5) Vana Premi Sangha (Tripura). (Memorandum No. 998).

(6) Planning and Development Committees for different areas-
viz. (i) Coastal Andhra, (ii) Rayalaseema; and (iii) Telen-
gana (Andhra Pradesh) (Memorandum No. 1000).

(7) State Advisory Board for the Correctional Administration
of the Jails (Himachal Pradesh) (Memorandum No. 1001).

(8) Advisory Committee for State Museum, Simla (Himachal
Pradesh). (Memorandum No. 1002).

(9) Local Ward Committee for distribution of essential com-
modities (Himachal Pradesh). (Memorandum No. 1003).

(10) District Employment Committees for Solan, Bilaspur,.
Chamba, Dharamsala, Kalpa, Kulu, Mandi and Nahan
(H.P.) (Memorandum No. 1004).

(11) The Himachal Pradesh State Cooperative Council (Memo-
randum No. 1005).

(12) State Level Sub-Committee under the Industrial Deve-
lopment Council (Himachal Pradesh). (Memorandum No.

1007).

(13) State Invention Advisory Committee (Himachal Pradesh)-
(Memorandum No. 1008).

(14) State Industrial Development Council (Himachal Pra-
desh). (Memorandum No. 1009).

(15) State Level Advisory Committee (Meghalaya) (Memo-
randum No. 1011).

(18) Committee for Registration of Small Scale Industries and
allotment of Raw Materials (Meghalaya) (Memorandum
No. 1012).

(17) Standing Committee on Police Training in the Bureau of
Police Research and Development (Ministry of Home
Affairs) (Memorandum No. 1016).

(18) Advisory Committee on Training in Official statistics and

related methodology (Ministry of Planning) (Memoran-
dum No. 1017).
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(19) Steering Group on pilot survey for estimation of catch
of fish from inland water resources (planning Commission)
(Memorandum No. 1018).

{20) Steering Committee on Industrial Statistics (Planning
Commission) (Memorandum No. 1019).

(21) Governing Body of the Central Tibetan Schools Adminis-
tration (Ministry of Education and Social Welfare). (Me-
morandum No. 1021).

Review of earlier recommendations of the Committee

i) Board of Governors of the Indian Institute of Management, Ban-
galore-Representation for review of the recommendation of the
Committee (Memorandum No. 1023).

13. The Committee copsidered a representation received from
the ‘Ministry of Education and Social Welfare in regard to their
earlier recommendation relating to the Board of Governors of the
Indian Institute of Management, Bangalore, Vide para 15 of the
“Twelfth Report of Fifth Lok Sabha. The Committee had recom-
mended disqualification of the non-official members appointed by the
‘Government on the Board on the ground of executive and financial
powers being exercised by them.

The Committee noted the following arguments put forth by the
Ministry of Education and Social Welfare:

‘e the powers exercised by the University Executive
Councils are in no way less than those of the powers of
the Board of Governors of the Indian Institutes of Tech-
nology or Indian Institutes of Management including
Indian Institute of Management at Bangalore. In view
of the fact that the non-official members of the University
Executive Councils are exempted from disqualification for
membership of Parliament, the non-official members of
the Board of Governors of the Indian Institute of Mana-
gement, Bangalore should have been exempted from the
same disqualification.

It may also be stated that the Institute of Management, Ban-
galore had been established as a soclety under the Mysore
Societies Registration Act of XVII of 1960 and its affairs
are managed by a Board of Governors. The Board of
Governorg has not been appointed by the Government.”
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The Committee were not convinced by the above arguments of
the Ministry of Education and Social Weiiare. They observed that
the Board of Governors of the Institute exercised executive and
financial powers. They also observed that in terms of the Rules of
the Institute as furnished by the Ministry of Education and Social
Welfare the Board was inter alia composed of four representatives

of the Central Government nominated by the Ministry of Education
and Social Welfare and also four persons nominated by the Central

Government to represent industry, commerce, labour and other in-
terests,

The Chairman of the Board of Governors was also ‘appointed by
the Central Government. As such, the Committee felt that no change
in the earlier recommendation of the Committee made in para 15
of their Twelfth Report (Fifth Lok Sabha) was called for.

m
Fifty-Third Sitting

The Committee sat on Thursday, the 25th March, 1976 from 10.30
to 11.00 hours.

PRESENT
Shri S. B. P. Pattabhi Rama Rao—Chairman

MEMBERS
Lok Sabha
2. Shri Somnath Chatterjee
3. Shri S. M. Siddayya
4. Shri Ram Shekhar Prasad Singh

Rajya Sabha

5. Shri A. K. Refaye
6. Shri Yogendra Sharma

SECRETARIAT
Shri Y. Sahai—Chief Legislative Committee Officer.

2. The Committee considered their draft 17th Report and adopted
it. :
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3. The Committee decided that the Report might be presented
to Lok Sabha on the 26th March, 1976. The Committee also decided

that the Report may be laid on the Table of the Rajya Sabha on the
same day.

4. The Committee authorised the Chairman, and, in his absence,
Shri S. M. Siddayya to present the Report to Lok Sabha on their
behalf.

5. The Committee authorised Shri A. K. Rafaye and, in his
absence, Shri Yogendra Sharma to lay the Report on the Table of
Rajya Sabha.

6. The Committee then adjourned.

GMGIPMRND LS ]—2939 LS—28-4- 76 775,



	001
	003
	005
	007
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038

